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Hon' ble Fvtt'. Justice B.C. Saksena., V.c.

Hon ' ble jll!'. .3. Das Gupt ",. , 1
• • 'I.,.

I-Jaard learned counsel for the app.lIc arrt , L., ..•

No.624/96 has !:)eon filed seeking amendment in the 0.1'..

2. In the 0 Ian order passed by trte ?rescrib2d uthority

under the < aymentof ,ages. ct without availing the remedy

of op Jeal before the Jistrict Judge 'das challenged. The

order sheet discloses .that attention of t:e learned counsel

f'or the ap,)licant was invited to the recent decision by the

amdt , application has been moved to meet the said as.J€ct

of tr-!8 matter. The applicant seeks deletion of Respon derrt.Noi S

i,e, the Prescrited,;uthority and also seeks de].etion of

re"ief no i L whe:!:'ebyquashing of the order passed by the

e spondent 'JaS sought and to maint ,:dn ot nor r e Li.ef s, The

other relief cannot ne granted if the order passed by the

rescribed . uthority stands. The t!e'etion of relief No.1

wiJ.l render grant of relief no.2.

3. In con se nuence the 0" is dismissed summarily leaving

the applicant the liberty to seek his remedy in the appropriate

forum in accordance vvith lav/.

'J.\.J.


